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Falferaa siz orafes te fafrarrs aS 

afegerat 

ag feet, 27 wratt 2014 

or. a. dreasitardtea(aty/100.— aatferas atk ope te faftare até afetian, 

2006 (2006 @T 19) #t amar 61 are yacd iftaat ar water Hea eu Vetferrs ate orpida te 
faftarn até uaaare diferan sic wrpfee te fata ate crafts te qrerares ehh 

fathaat ar ater) fata, 2008 F detest wer & fore feaferfed fafa sarat @, ara: — 

1. dferer aa ake ore 
(1) =a fafrrat at tatiana sik orpfte te faftares ate (orate fea orecared 

tfte ar Frater) fedta sented fafa, 2014 wear sre 

(2) Aaa asres F aH Taree FY aha B Vaca BT 
2. fafaaa 4 8 deter 

darters att orpiees te fafa ats (oraite tre wrerarea them ar fate) fattas, 

2008 ® fafaaa 4% are, Peafefac at ofeeafta fear ay, ara: 

“4. wrpfes te oreceres cfs at Frater 
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(1) tae 3 se-faraa (1), so-fattaa (2) at sa-fafaa (3) & aera afte 

croft dater A orpite fe oreveres Site aT aqaett-s A St 7E arivala 

aqare fratite Pra sem 

(2) wepfes tre orevaredt thee & afer a oF ates ot Aaerge We UH ara 

aaa art aor Brad feoareat (safe aot ate) at orepfes te cert 

Stee & Rater F am aa a aaax soeae wad & feu wea arate Tet 

aearast otf er 

(3) aera (afore Hott afea) cot fecattrat, arate aay At sa ae STAT FT 

ada & ugg Rat & stax farfaa F aaah fecahtrat & aac ZI 

(4) so-fafaaa (3) F tet rare feaareat ar feos frat Sa FH fore Trees Here TE 

aafa aaa AA yy, aS ora Reahtrat at dafea Hot st Sas great aA 

dae feat & stax ceae 2A fare ST HE, The aragasH TH TT ast erase, 

Dieger avc esa Gate Aa foot a et 9 a 

a STS HAT BIT ALTA CIT TIAG, teIarsv 

ax wal, af are a, ae figr nena ten arse Seu 

m, caer wa, areata 
[fase leven 

  

ae fot: qe fafadt at aan. soz) feats 20-11-2008 art ae TIATT 

avai. 986(31) Rats 20-12-2010, or. &. Feastarcttea ay target eho prefer feara 

30-05-2012, wr. &. dhraaPraea(aiy/2012 feats 13-09-2012 qa HT. &. Asie! 

wa(aty/48 fata 17-02-2014 at aferaira frat var am 

  

PETROLEUM AND NATURAL GAS REGULATORY BOARD 

NOTIFICATION 

New Delhi, the 27th February, 2014 

F. No. PNGRB/M(C)/100.—In exercise of the powers conferred by section 61 of the Petroleum and Natural 

Gas Regulatory Board Act, 2006 (19 of 2006), the Petroleum and Natural Gas Regulatory Board hereby makes the 

following regulations to amend the Petroleum and Natural Gas Regulatory Board (Determination of Natural Gas 

Pipeline Tariff Regulations) Regulations, 2008, namely:- 

1; Short title and commencement. 

(1) These regulations may be called the Petroleum and Natural Gas Regulatory Board (Determination of Natural 

Gas Pipeline Tariff) Second Amendment Regulations, 2014. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2: Amendment of regulation 4. 

For regulation 4 of the Petroleum and Natural Gas Regulatory Board (Determination of Natural Gas Pipeline 

Tariff) Regulations, 2008, the following shall be substituted, namely:- 

“4, Determination of natural gas pipeline tariff.
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(1) The natural gas pipeline tariff in respect of an entity covered under sub-regulation (1), sub-regulation (2) or 

sub-regulation (3) of regulation 3 shall be determined as per the procedure at Schedule A. 

(2) Prior to determination of the natural gas pipeline tariff, the Board shall issue a public notice on its website 

containing a public consultation document providing an opportunity to stakeholders (including the entity 

concerned) to participate in the determination of the natural gas pipeline tariff. 

(3) Stakeholders (including the entity concerned) may submit their comments in writing within fifteen days 

from the date of webhosting of the public notice. 

(4) On the expiry of the period provided for stakeholder comments as referred to in sub-regulation (3), the 

Board shall forward the comments received to the entity concerned for it to submit its response within 

fifteen days of the receipt thereof. The Board may, if required, also invite all stakeholders who have offered 

their comments including the entity concerned for discussions. The Board shall after considering the tariff 

filings by the entity, the comments of other stakeholders, the response of the entity concerned and 

discussions, if any, issue the tariff order.”. 

K. RAJESWARA RAO, OSD(R) 

+ [ADVT. III/4/Exty./188/13] 

  

Foot Note: Principal regulations were notified vide G.S.R. 807(E) dated 20-11-2008 and subsequently amended vide 

G.S.R. 986(E) dated 20-12-2010, F. No. PNGRB/M(C)/1i/Final Tariff Filing dated 30-05-2012, f°. No. 

PS/Secy./M(C)/2012 dated 13-09-2012 and F, No. PNGRB/M (C)/48 dated 17-02-2014. 
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